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NOTIFICATION
New Delhi, the 23rd March, 2010

G.S.R. 207(E).—In exercise of the powers conferred by sub-sections (1) and (3) of Section 18 of the Citizenship '
Act, 1955 (57 of 1955), the Central Government hereby makes the following rules t‘urtherto amend the Citizenship (Registra-
tion of szcns and Issue of National Identity Cards) Rules, 2003, narhely :—

L. (1) These rules may be called the Citizenship (Registration of Citizens and Issue of National Identity
Cards) Amendment Rules, 2010.

@ They shail come into force on the date of their pubhcatlon inthe Ofﬁc:a! Gazette.
2. IntheCitizenship (Registration of Citizens and Issue of National Identity Cards) Rules, 2003,

(a) the words and figures “electoral rolls prior to the year 1971” wherever they occur, the words figures and
letters “electoral rolls upto the midnight of the 24th day of March,1971" shall be substituted,

(b) inthe Schedule,—
(i in paragraph 1, for clause (b), followmg clanse shall be substituted namely :—

‘(b “electoral rolls upto the midnight of the 24th day of March, 1971" means the electoral rolls
containing details of voters prepared by the Election Commission of India or the State Election
Commission of the State of Assam in a relevant period upto the midnight of the 24th day of March,
1971

(i) In paragraph 3, for sub-paragraph (5), the following 'sub-pamgraph be substituted narnely —
“(8) The Local Registrar of Citizens Registration may, in respect of a person who—

() was residing in a place other than the State of Assam upto the midnight of the 24th day of
March, 1971; 0r

(b) has shifted from one district to another wuhm the State of Assam up to the midnight of the
24th day of March, 1971, .

verify information relating to such person through inter-state correspondence, or, as the case
may be, through inter-district correspundence.”

[F.No.26011/01/2009-IC, 1]
A.K.GOYAL, }t. Secy.

Foot Note :—~The principal rules were published in the Gazette of India, Extraordinary vide notification number G.8.R. 937(E),
dated the 10th December, 2003 and was last amended vide number G.S.R. 803(E), dated 9th November, 2009,
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